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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE THIRTIETH DAY OF JUNE

TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRIJUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 562 oF 2026

Between:

Writ Appeal under clause 15 of the Letters Patent against-the order Dated

O6tO3DOr6 in writ petition No 39183 of 2025 on the file of the High Court'

Niloufer Afshan, WO Mohammad Adnan, Aged about 40 yrs' Occ Advocate'

nio H.ruO 8-13-67/1 ,Opp N.P.A. Shivrampally Road' RR District

...APPELLANT

AND

1. Union Of lndia, Rep. by its Secretary, Home Affairs' South Block' New Delhi

1 10 001

2. Sardar Vallabhai Patel National Police Academy, Rep- by its Director, At

ShivramPallY Road, R.R. District.

3. The National Highway Authorities of lndia, Represented by its Chairman'
- 

Haring office at d S .,iO 6 Section 10, Dwarka New Delhi 110075'

4. The Department of Roads and Buildings, Rep by its Chief Engineer' Having

office at Errum Manzil, HYderabad

...RESPONDENTS

l.A NO: 1 oF 2026

PetitionunderSectionl5lcPcprayingthatinthecircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased pleased to

pass an interim direction thereby directing the respondents to immediately remove



the footover bridge from the middle of the national highway no. 7, going towards

Aramgarh Junction, RR District, opposite to the main gate of respondent No.2

institution

Counsel for the Appellant : SRI MOHAMMAD ADNAN

c o u n se r ro r th e R e s p o n d e n t N o. 1 & 2 
; lrli,l ;BT Blll.?f #t"o;, "

Counsel for the Respondent No'3 : SRI MADISHETTY RAMU' SC FOR NHAI

Counsel for the Respondent No.4 : GP FOR ROADS & BUILDINGS

The Court made the following: JUDGMENT
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.562 of 2026

DATED :30.06.2026

Between:

Niloufer Afshan, W/o Mohammad Adnan

AND
Union of India, rep. by its
Secretary, Home Affairs,
New Delhi, and three others

... Appellant

... Respondents

JUDGMENT:

S ri Mohamrnad Adnan, learned counsel appears for

appellant/writ petitioner.

Sri N. Bhujanga Rao, leamed Deputy Solicitor General of

India appears for respondent Nos.l and 2.

Sri Madishetty Ramu, learned Standing Counsel for National

Highways Authority of India (NHAI) appears for respondent No.3'

2. The instant Writ Appeal is directed against the order dated

06.03.2026 passed in Writ Petition No.39183 of 2025 by the leamed

writ Court.

3. Alleging inaction on the part of respondent No.2 in not

removing the foot over bridge from the middte of National Highway
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No.7 going tow,ards Aramgarh Junction. Ranga Reddy District,

opposite to the main gate of respondent No.2 institution which.

according to the writ petitioner, is not only in v.iolation of the

National Highnays Act. 1956, but also illegal, arbitrary and threat to

public life and property, rhe appellant approached the writ Court

straight arvav u ithout making any representation to respondent No.3/

NHAL Vide order datcd 06.03.2026, the leamed writ Couft

dismissed W.P.No.39ltJ3 o12025 inter alia observing as under

"This Court exercising jurisdiction under Article 226 does not srt as

an expert bodt in matters ofroad engineering and traffic design. ln

the abscnce of clcar statLrtort, violatiorr. ntalo Jidet or patent

illegalitl. a direction lbr clemolition of a public structure constructed

after due perrrrssions and jLrdicial scrutiny in Writ petition

No.20266 of 2016 cannot be issued merely on the basis of
apprehension. Petitioner's personal inconvenience ur perceived risk,

though relevarrt. docs not b),. itself esfablish that the structLrre rs

illegal or that resl)ondents have lailed to discharge a statutory duty

under the Control ol Natiorral Highways (Land and Traffic) Act.
2002.

Further, perrtioner herself states that she has no objection if
the bridge is modiflcd or ertended b1 relocating lhc staircase and

pillars to the e\trerne edge of the road. This itself indicates thar the

core issue is oftechnical adjLrstment rather than inherent illcgalitv of
the structurc. In vrcu of the above facts, this Court rs ofthc opiniorr

that petitioner has not established that the continrred existence of
Foot Orer F3ridge is illcgal. arbitrary or Lrnconstitutional. nor has she

demonsrrated breach ol-an) mandatory provision ol the Control ot.

National Hieh\\a\. (l.and and lraffic) Act, 2002. |he issrre raised

falls lrithin the rcalrn of adrninistrative and teclrnical rlecision-
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rnaking to be considered by cornpetent authorities based on safety

assessments. The Writ Petition is therefore, liable to be dismissed.

The Writ Petition is accordingly, dismissed. No costs."

Being aggrieved, the present Writ Appeal has been preferred

4. However, upon hearing the learned counsel for the parties, we

find that it is not in dispute that the appellant has straight away

approached the learned writ Court without making any

representation belore respondent No.3A'.lHAI.

5. Learned counsel for the appellant relies upon a decision of the

Apex Court In Re: Phalodi Accident v. National Highways

Authority of tndia and others {Suo Moto Writ Petition (Civil)

No.9 of 2025) wherein a slew o1 directions have been issued to

NHAI to take appropriate steps for the purpose of carrying out the

directions passed by the Apex Couft as are enumerated under para 4

thereof. Such directions are also extracted hereunder:

"fl) Prol.ibition on Autho zed Porkittg No heavy or commercial vehicle
shall park/stop on any National Highway carriageway or paved shoulder
except at a designated bay, lay-bye, or Wayside Amenity; enforcement shall

be effected through the Advanced Trafflc Management System ATMS real-
time alerts to State Police, CPS time stamped photographic evidence, and

integrated eChallan generation.

These directions must be complied with by the officials and

personnel of National Highway Authority of India, State Police, State

1'ransport Department. The District Magistrates of the concerned districts
shall set-up a standard operating procedure for this purpose as regards
periodical inspections and patrolling by all these authorities. These

directions must be complied within 60 days from the date of this order'

b) Inspection, Survey and Cilizen Grievonce The Highway
Administration, NHAI, NHIDCL, and State PWDs shall, within 30 days,

file before this Court a consolidated report on
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Composltion and schedLtle of dedicared inspectlon teams for
each hiqhu a\ srretch.

State-',vise encroachments identified. notices issued under
Section 16 of the Control of National Highways (Land and
Traffic) r\ct- 2002 CNH Acr and srrucrLrres dernolished. and

Status of compliance with the directions issued in Gyan proka:^h
rs. Llnion oJ lndiu tn tthtrt 12025 SCC OnLine SC I lg9)
NHAI shall simultaneously contlrm full operationalisatio n of rhe
Ra,imargyatra encroachment complaint modrrle (with geo-tagged
uploads, erievance tracking. ancl appeal rrechanism). activition
of toll-free nurmber l0ll lbr encroachment cotnplaints, and
dissernination ol both across hrghway signage, toll plazas. and
media. Drone-based aerial srrrveys (DRAMS policy Circular.
05.09.20:5) shall be condUcted at leasr twice annually, with
six-rnonthlr reporrs tllcd befbrc this Court

4 -

(i)

(ii)

(iii)

c) Encroachmertt Prohibilion and Removal__ Constructionloperation ofan! ne\l dhaba. eater). or cornmercial structure within the Right of Wa).
lROW) of an1 Naticnal Highrrar is prohibited wrth imrncjiare effect.District \4agisrrates shall enfbrce dernolrrion/removal of all ne\.! ore\isting unauthorised structurcs ,,,, ithin 60 days, tn terms of rhe CNH Actprocedure and SOP dared 0? 08.2025.

tl) Grant and Renewal of License, NOC or Trode Approval_ No
dcpartlnenl. aurhorlty. or local bodl shall grant or renew any licence.
NOC, or trade approval for anl,site wirhin Highway safety zones without
prior NI.lAl/P'v\ D clcarance; all such existingiicences for such sites shall
bc review.ed within 3O days.

.e) Districl Highway Sofety IusA Force ln every drstrict wherever the
National Highway passes througl.r. the concerned District Magistrate within
l-s days of this order constitute a Drstrict Highway Safety iask Force rn
evcrv district across India l,r,ithin 7 days of ttris order, cornp;ising officers ofthc District Adrninistration- police. NHAI (or concerned lani .. owningagency). PWD- and local bodies. -l.he Districr Collector andCommissioner of Polrcer'superintendeDt of police shall bear .jointrcsponsibilitt for tilnel\ encroachnrent rernoval. The Task lorce shallhold lortnightl), rer ierr nteerings and rnainrain minutes. State
Covernmenrs shall Furrhcr issrre rotifications uirhin (r0 days prohibiting
change of land use $ ithin 40 tnetrcs (residentral) and 75 metres(corrrnercial) from the mid-point of an) National Highwa), consistenruith IRC norrns. MoRTH shall facilitate uniform noriircatiols across al
States rvithin the same perlod.

f) .9urv.eillance, Patrolling o,t(l Illegol parking- Dedicated Highway
Surveillance Teams of Srate policc and franspoii Department personnelshall be constirured witlrin j0 clays for regular ),lational Highwaypatrolling, sLrpplerrenring NHAI s 24x7 rout- patrolling Vehrcles arinlcrvals nol exceeding 50 knr. All such vehicles shall "necessarily 

becquipped with Vehicle Tracking Devices.
g) Operationolisation of ATMS r-HAI shall operationalise its ATMScorrprising TMCC canreras. VSDS speed detectors. VIDS Cameras,
Varia.ble. Message signboards- and Emergency car Boxes across aI 4/6-lane highuars and cr.prcssrrays ,n re.,r,s oi-the policy Circular datedlO lO.l0:l end ;ha fitc an ;ffidavrt rrrthin 60 aari oi .omptian.e,l'urther certift in!l operarional stllu\ ,rt a^.f, ,-",npon*,. Ant non_
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operatronal units shall be made functional within 60 days.

lr) Emergency Response ond Wayside Amenilies- NHAI is directed to

deploy within a period of 60days BLS arrbulances and recovery cranes

*l ich can be deployed immediately at intervals not exceeding 75 km on

cvery National Highway stretch. at toll plazas, Wayside Amenities, or
dediiated posts, io affirmance towards the State's positive obligation
under Article 2l of the Constitution of India to ensure prompt and timely
emergency medical resPonse.

i) Conslruction of Truck Lay-Bye Frcilities NHAI and MoRTH shall

ensure construction of truck lay-bye lacilities at intervals of every 75 km on

all National Highways, with priority lo the Am ritsar-Jam nagar Highway, and

shall operationalise the Wayside Amenities Policy dated 29.12 2025 strictly
in accordancc with its stipulatcd timelines; all wSAs shall include. at

minimurr. rest areas, food services. washrooms, safe parking, first-aid
facilities. and retro-reflective signage visible from 500 metres, in full
com p lia nce with FSSA I standards

j) NHAI/MoRTH nray also consider providing for more or extra truck lay-

bye thcilities, wherever possible on the stretsh of National Highway, as the

drivers of heavy transport vehicles which are continuoLlsly being driven could

be provided resting facilities.

k) Accident Block spots ond LiShtittg MoltTH/NHAI are directed to

identity accident black spots and critical areas and publish a comprehensive
list of Accident black spots on National Highways within 45 days NHAI
shall issue a Policy Framework mandating installation of high intensity

LED/high-masr lighting. speed eniorcement cameras, retro-reflective warning

signs. and transverse bar markings at every black spot; lull installation shall

be cornpleled within 4 months ol the Policy Framework.

l) lnstitutional Co-ordination, Reporting an(l Road Safety Commiflee-
MoRTt.l shall. within 60 days. place before this Court a report on the

constitution of an lnter-State l{ighway Safety Coordination Commiltee for
standardizing enforcement protocols including uniform driving-hour
limits, surveillance standards, parking enforcement, and penalty regimes

across State boundaries.
m) Compliance Report i is further directed that all implementing agencies

(NHAl, NHIDCI, State PWD, BRO) shall be jointly and severally

responsible for compliance within their respective jurisdictions' MoRTH
upon securing the consolidated district-wise and agency-wise compliance
report shall file the same in a tabLrlar tbrm before this Court within 75 days

fronr the date of uploading o1'this order.''

6. The petitioner should therefore make a representation before

respondent No.3 and also Greater Hyderabad Municipal Corporation

with a copy to respondent No.4, Department of Roads and Buildings'

Needless to say, on such representation being made, the said

authorities shall consider it in accordance with law, within a

5
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timelrame, preflerabJy. within eight (8) weeks from the date of

receipt of copy of this order. The impugned directions will not come

in the way in consideration of the representation made by the writ

petitioner.

The instanr Writ Appeal is, accordingly, disposed of. There

shall be no order as to costs.

Miscellaneous applications, il any pending, shall stand closed.

SD/- MOHD. ISMAIL
DEPUry REGISTRAR

//TRUE COPYII

SECTION OFFICER

'l . The Secretary, Union Of lndia, Home Affairs, South Block, New Delhi 1.10 OO1

2. The Director, Sardar Vallabhai Patel National police Academy, At
Shivrampally Road, R R District.

3. The National Highway Authorities of lndia, Represented by its Having office at
G 5 and 6 Section 10, Dwarka New Delhi 110075.

4. The Chief Engineer, Department of Roads and Buildings, Having office at
Errum Manzil, Hyderabad

5. One CC to SRI MOHAI\/MAD ADNAN, Advocate. tOpUCl
6. One CC to SRI N.BHUJANGA RAO, Deputy Solicitor General of lndia, High

Court for the State of Telangana at Hyderabad. tOpUCl
7. One CC to SRI MADISHETTY RAMU, SC FOR NHA|. tOpUCl
B. Two CCs to GP FOR ROADS & BUILD|NGS, High Court for the State of

Telangana at Hyderabad. [OUT]
9. Two CD Copies.
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HIGH COURT

DATED: 30/06/2026

JUDGMENT
I 10 JUL 2026
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DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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